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BEFORE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION]
E.A. No. 09/2025

In

Original Application No.194/2024(WZ)

Mr. Satyaprakash Bastiram Sharma Applicant
Versus
Maharashtra Pollution Control Board & Ors. Respondent(s)

REPORT ON BEHALF OF DISTRICT COLLECTOR PUNE

To,
Hon’ble Registrar,
NGT (WZ), Pune,

The Applicant has filed Original Application No. 194/2024 (WZ)
regarding the private plot owned by the applicant having 7/12 extract No. 378/3
from wvillage kharabwadi Tal.-Khed, Dist-Pune complained regarding
contaminated water (unprocessed raw water). This Hon'ble Tribunal by order
dated 25/07/2025 disposed the O.A. directing the Grampanchayat Kharabwadi

to start the sewage disposal process within 45 days.

As the order dated 25.07.2025 in Original Application No.194 of 2024
(WZ) of this Hon’ble Tribunal was not complied within stipulated period,
Exceution Application no. 9/2025 has been filed by the Applicant herein.

¥
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In the present Execution Application, this Hon'ble Tribunal has passed an
order dated 08/12/2025 and directed that, there is a delay in the implementation
of the original order due to lack of coordination between the construction of land
in the area and the Grampanchayat and the Pune Metropolitan Area
Development PMRDA Authority. Therefore, it is necessary for the District
Collector Pune to intervene in this matter. In Paragraph no. 10 of the said order,
the Hon'ble Tribunal stated as under,

"But we may mention here at this stage that the execution of the
Judgment/Order in question was required to be carried out, which was passed
with the consent of the parties concerned. Therefore, in order to avoid this kind
of dispute between the Authorities concerned, we deem it appropriate to direct
the District Collector, Pune that he shall ensure that the execution of the
Judgment/Order dated 25.07.2025 passed by this Tribunal in Original
Application No.194 of 2024 (WZ) be carried out and sewerage pipeline is laid
down within a period of 40 days."

As all the Grampanchyats functioning under the Zillah Parishad and the
collector is not having any direct control over the Grampanchayts, the collector
office by letter dated 30.12.2025 communicated to The CEO OF Z.P., Pune to
look into the matter and file compliance report before Hon’ble NGT as the said
Grampanchayat is falls within the jurisdiction of the Zilla Parishad.

[t is submitted that, Grampanchyat Officer submitted report before this
Hon’ble Tribunal and submitted copy before the collector office. Then after by
order dated 30.01.2026 this Hon’ble Tribunal directed as under,

“we direct the registry to issue notice to District Collector, Pune to appear
through Video conferencing before us and to explain as to why the reply
affidavit has not been filed indicating therein that the compliance has been done
or not and what is the status as on date. Copy of this order be forwarded to
District Collector, Pune by email for compliance.”

The Collector office immediately called meeting of all concerned parties

including, Grampanchyat, Z.P. PMRDA and others. The Z.P. office submitted
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As mentioned in the order, to start the work on the drainage line, Gram
panchayat Officer Miss Nilima Jadhav, Extension Officer (Panchayat) Shri S.S.
Salunke, Branch Engineer, Shri Bahirat and Shri Sharma's representative have
been inspected the site 2 to 3 times. In it, the Gram Panchayat Secretary,
Extension Officer, Talathi, (village revenue officer) Branch Engineer, Police
Patil, Agriculture Officer, all the government Panch have done the Panchnama
at the location on date 25/11/2025.

The disputed area itself is within 7/12 areas of the privately owned property of
the applicant and the private respondent. As per clause 52 of the Maharashtra
Gram Panchayat Act 1959, the Gram Panchayat only has the right to control the
buildings and structures in the Gaothan area. PMRDA/Revenue Department
have the right to control building construction in areas other than villages. As
per the Rural Development and Water Conservation Department, Government
Order no. ZPA/2001/Circ.115/Finance-9 dated 26/08/2002 Gram Panchayats
have orders from the Government to carry out development works in their
villages. Therefa@‘he work of constructing Drainage Line is outside the actual
jurisdiction of the Gram Panchayat. Therefore, the work of constructing

Drainage Line is outside the actual jurisdiction of the Gram Panchayat.

1) Gram Panchayat applicant is ready to make 1 feet empty drainage line

around the wall compound and road.

2) The petitioner along with his wife has repeatedly represented the Gram
Panchayat. The place written record of observations, findings, and evidence is in
front of us but the applicant and the private respondent often do not allow the
Gram Panchayat to do the work by imposing different conditions. Also, the
private respondent Shri. Kharabi and the applicant Smt. Sharma have the right to
take action on the private owners have the right to take action on the private
owner's area of 7/12, as there is no Gram Panchayat, the Gram Panchayat is

deprived of the same land without any reason. The Grampanchyat stated that, it
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that earlier they have submitted report before the Hon’ble Tribunal through
Grampanchyat but now they are submitting fresh compliance report of Z.P. CEO
regarding the subsequent events in respect of subject matter. Accordingly the
CEQO Z.P. Pune has submitted compliance report which is annexed herewith. It
appears from the report, agreement submitted by the Applicant and photographs
that the parties amicably solved the issue of laying pipeline and this office is
support the same.

It is respectfully submitted that, there is no any intention to
disobedience of this Hon’ble Tribunal. Hence it is humbly prayed that this

Hon’ble Tribunal may be pleased to accept the compliance report of Z.P.

Yours Faithfully, : ‘\S&\
J ite&d& i

Collector, Pune
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N g Zilla Parishad Pune @
o e l"."l‘.ﬁ‘.‘ﬁ New administeation building, doctor Babasaheb Ambedkar road, Pune-411001

Sl ¢ Nl il.c i S Ah
Email id- nbazppune@gmail.com W 0 i

Out Word No/NGT/DWSM/T32026

To,

---------------------
-

Daote:-006/02/2026

Hon'ble Registrar,

National green tribunal (WZ),
Pune.

Subject:-Execution Application No-09 of 2025 (WZ)
0.A. no. 194 0of 2024 (WZ)

Satyaprakash Bastiram Sharma
Vis
MPCB and ors

Refereuce- 1) Hon’ble NGT Order Date 08/12/2025

in Execution Application No 09 of 2025 (WZ)

2) Colleetor Office Letter No. 2584/2025 Dated
30/12/2025.

3) BDO Office Letter No 74/2026 Date 06/02/2026
Respected sir.

In view of the above, this office directed to Block Development Officer,
Panchayat Samiti Khed to enquire the matter and submit report.The block
development officer Panchayat samitee khed submits that the issue of laying
pipeline is now settled. The translated copy of report submitted by block

development officer Panchayat samitee khed is enclosed here with for your
kind perusal.

Considering the report it is requested to pass the appropriate order.
Thanking You,

yours fakthfully,

(Chandrakant Waghmare)
Chief Executive Officer
Zilla parishad Pune
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TRANSLATED COPY OF COMPLAINCE
REPORT BY BDO PANCHAYAT SAMITI, KHED
§ e
THE Hon’ble CEO, Pune Zilla Parishad, Pune

Subject:  Execution Application No. 9 of 2025 (WZ)
IN
O.A No. 194 0f 2024 (WZ) -
Satyaprakash Sharma
Vs.

Maharashtra Pollution Control Board and Ors

Reference: 1. Letter from the Resident Deputy Collector, Pune, dated
30/12/2025.
2. Letter from the Deputy Chief Executive Officer (PA & SW),
Zilla Parishad, Pune, dated 05/01/2026.
3. Letter from this office, dated 08/01/2026.
4. Letter from the Administrator/Gram Panchayat Officer, Gram
Panchayat Kharabwadi, dated 15/01/2026.
5. Letter from this office, dated 18/01/2026.
6. Letter from the Resident Deputy Collector, Pune, dated
03/02/2026.

7. Letter from the Gram Panchayat Kharabwadi, dated 04/02/2026.
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Res. Sir,

In view of the above-mentioned subject, it is submitted that the letter referenced
no. 1 above was received by this office in respect of the matter. Shri
Satyaprakash Sharma had filed Original Application No. 194 of 2024 (WZ))
before the Hon’ble National Green Tribunal, Pune, regarding the contamination

of water in Village, Kharabwadi, Taluka Khed, District Pune.

The Hon’ble National Green Tribunal, Pune, had passed an order on July 25,
2025, directing the concerned authorities to initiate sewage disposal processes
within 45 days. However, the order was not implemented, hence Execution

Application No. 09 of 2025 (WZ) has been filed.

The Hon’ble Tribunal by order dated 08/12/2025 directed the District
Collector, Pune, to ensure the execution of the order and lay down the sewerage

pipeline within 40 days. The specific direction of the order dated -- is as under:

"But we may mention here at this stage that the execution of the
Judgment/Order in question was required to be carried out, which was passed
with the consent of the parties concerned. Therefore, in order to avoid this kind
of dispute between the Authorities concerned, we deem it appropriate to direct
the District Collector, Pune that he shall ensure that the execution of the
Judgment/Order dated 25.07.2025 passed by this Hon’ble Tribunal in Original
Application No.194 of 2024 (WZ) be carried out and sewerage pipeline is laid
down within a period of 40 days."

It is submitted that earlier by letter dated 30/12/2025, the District Collector
Pune communicated to Z.P. Pune that, the said original order is to implement
the Sewerage Pipeline within 40 days from the date of the order, and it is

necessary to submit the report within the stipulated time, otherwise, the
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possibility of contempt of the Hon'ble Tribunal's order cannot be ruled out.
Since the village Kharabwadi is under the Gram Panchayat, and the Gram
Panchayat's functions falls under the jurisdiction of the Zillah Parishad, it is
necessary to coordinate with all the concerned agencies and implement the
Hon'ble Tribunal's order at your level. It is further stated in the letter that, as the
matter falls under the jurisdiction of the Zillah Parishad and the order is béing
sent for implementation, CEO ZP requested to take necessary action within the
stipulated time and submit the report to the Hon'ble National Green Tribunal,

Pune, before January 13, 2026.

Accordingly the Gram Panchayat Kharabwadi and the Pune Metropolitan
Area Development Authority are requested to coordinate and implement the
Hon'ble National Green Tribunal's order immediately and submit the report on
the action taken to the Hon'ble National Green Tribunal, Pune, before January
13, 2026, and also submit the report on the action taken to Z.P. and the District

Collector's office, Pune.

Then after in view of the order passed by the Hon'ble National Green Tribunal
dated January 30, 2026, a meeting was held on February 5, 2026, in the
presence of the Resident Deputy Collector, Pune, Collector Office to discuss the
current status of the action taken by the Gram Panchayat and ors and the
progress of the drainage line work, and to submit a report on why the work was

not completed within the stipulated time.

It is submitted that, the compliance report in this matter is being submitted
through the Group Development Officer, Khed, to the Chief Executive Officer,

is as under,

The Hon’ble NGT Pune had directed the Gram Panchayat Kharabwadi to
initiate sewage disposal processes on July 25, 2025. Pursuant to the order, the

Gram Panchayat had requested an estimate from the higher office and obtained
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technical approval to expedite the tender process for laying down the drainage

line.

Before commencing the work, the Gram Panchayat had requested the applicant
herein Mr. Satyaprakash Sharma, to allow cleaning of plot no. 378/3 on August
7, 2025, and August 11, 2025, which was done by the Gram Panchayat
administration and sanitation workers. Subsequently, the Gram Panchayat had
informed the applicant Mr. Satyaprakash Sharma, to be present for the site
inspection on August 13, 2025, to commence the drainage line work. The Gram
Panchayat had also requested Mr. Ashok Kharabi (private respondent) and 7
others to remove their unauthorized constructions and provide space for the
drainage line work on August 29, 2025, and September 9, 2025. However, they
did not take any action to remove the unauthorized constructions or provide
space for the drainage line. The Gram Panchayat had sent a reminder on
September 19, 2025, requesting Mr. Ashok Kharabi and 7 others to provide
space for the drainage line work. However, the Applicant, Mr. Satyaprakash
Sharma, and the respondents did not take any action; hence the Grampanchayat

sent a reminder on September 19, 2025.

As there was no response from the parties, a joint meeting was held at the
Grampanchayat Kharabwadi on October 3, 2025, with the Applicant Mr.
Satyaprakash Sharma, and the private respondents. The respondents were asked
to remove their unauthorized constructions and provide space for the drainage
line work. The Gram Panchayat had also requested the Pune Metropolitan
Region Development Authority (PMRDA) to take necessary action, but no
action was taken by the said authority. The Grampanchayat then conducted a
site inspection on November 20, 2025, and informed the PMRDA to take

necessary action.
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Despite the efforts of the Grampanchayat, the work could not be started due
to the disputes between the applicant and the private respondents. A panchnama
was also conducted on November 25, 2025, in the presence of all officials. The
Gram Panchayat had carlier initiated action to start the drainage line work in
plot no. 378/3, but the applicant and respondents have raised objections

regarding the ownership of the land.

The applicant, Mr. Satyaprakash Sharma, had filed an execution
application No. 09 of 2025 (WZ) before the Hon’ble National Green Tribunal,
which directed the Grampanchayat to complete the drainage line work within 40
days on December 8, 2025. Accordingly a hearing was held at the office of the
Group Development Officer, Panchayat Samiti, Khed, on January 5, 2026,
regarding the implementation of the order. It has been found that, the disputed
land is privately owned and outside the village boundary. The Grampanchayat
has having authority to control construction only within the village boundary, as
per Section 52 of the Maharashtra Grampanchayat Act, 1959. It is submitted
that, the PMRDA/Revenue Department has having authority to control the
illegal construction outside the village boundary. The disputed land belongs to
the applicant, Mr. Satyaprakash Sharma, and the respondents, Mr. Ashok
Kharabi and 5 others, and is located outside the village boundary, as per the
7/12 extract. The Grampanchayat's authority is limited to the village boundary,
as per Government Order No. ZPA/2001/PKR/115/Finance-9 dated August 26,
2002. The drainage line work is actually outside the Gram Panchayat's
jurisdiction, and PMRDA should take necessary action. The report regarding
this has been submitted by the Grampanchayat earlier before this Hon’ble

Tribunal.

Again the Grampanchayat Kharabwadi has coordinated with the applicant

and private respondents and reached an agreement on January 24, 2026, to carry
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out the drainage line work in plot no. 378/3. The applicant Mr. Satyaprakash

Sharma, has given consent for the work on January 27, 2026.

Now the Grampanchayat has taken immediate action to start the work and
ensure compliance with the National Green Tribunal's order. The work is
currently in progress and is expected to be completed within 7 days. The
Grampanchayat Kharabwadi has tried to taken steps to implement the order, and
accordingly now an agreement has been reached between the applicant Mr.
Satyaprakash Sharma, and the private respondent Mr. Ashok Sadhu Kharabi,

regarding the drainage line work.
Details of actions taken:

1. The Gram Panchayat Kharabwadi initiated the process of laying down the

drainage line, including obtaining estimates and technical approvals.

2. The applicant Mr. Satyaprakash Sharma, was requested to allow cleaning of

the plot, which was done on August 7 and 11, 2025.

3. The respondents Mr. Ashok Khabari and others, were requested to remove

their unauthorized constructions to facilitate the drainage line work.

4. A joint meeting was held on October 3, 2025, to resolve the issue, but the

parties did not cooperate.

5. The Gram Panchayat has taken steps to implement the order, despite the lack

of cooperation from the parties.

6. A panchnama was conducted on November 25, 2025, in the presence of

officials.

7. The Gram Panchayat has now reached an agreement with the applicant and

respondents, and the drainage line work has commenced.
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The report on the implementation of the order is being submitted for your
perusal, and necessary action may be taken to ensure compliance with the

tribunal's order.

Yours faithfully,
Block Development Officer
Panchayat Samiti, Khed, Pune.
Copy to:
1. Chief Executive Officer, Pune District Parishad, Pune

2. Resident Deputy Collector, District Collector's Office, Pune
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